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( By Hon*ble I*Ir, Justice U.S. P^lalitnath.
Chairman)

It is obvious from the facts pleaded that the petitioner

did qualify for regular appointment to the post of P?otor
»•

Lorry Driv/er and it is for that reason his case uas

considered for selection and after the necessary test, his

name uas included in the list of selected candidates dated '

22,1,1987. The name of the, petitioner finds a place at

Serial No. A., The petitioner uas working on daily uages

and uas expecting.regular appointment once the selection

uas made and his name uas included in the panel dated •

22.1,1987, As the appointment uas not given, the petitioner

approached this Tribunal for relief on 1,5.1987. . ,On tha
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facts pleaded and the material placed, there cannot beany

doubt that the petitioner has become entitled for

\

regular appointment, his name having been-included in

the panel dated 22.1.1987, There is no information by ,

the counsel of eithet side placed before us today as

to whether the regular appointment has been made in

pursuance of the office notice dated 22,1.1987. If,

however, the petitioner has not been given regular

appointment so far, ue direct that the petitioner shall

be appointed on regular basis as Plotor Lorry Driver in

accordance with the Bul^, in pursuance of office notice

dated 22,1,1587, within a period of 4 months from the

date of receipt of a copy of the judgement. No costs.
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